*

“

S -
M

wAsters have ulso 9ot mxiries.  The enployee
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CENTRAL aDMIMISTRA [VE IRIBUNAL
;o : : PRINCIPAL pEpcn
G.A.NO, 226p5
Hox'ble Shri PLT TRavuvensadam, Fembor A
CMew Delhi, this 25tk day of May, 1995
Ms. Indu Baia \
Do Shri Jawala M oasad
¢ W i~ . /
Rio C/24 AINGSAay Cainn

Lt. Governor through
Commizssioncr of

Government of M.C.T. of Delhi
Delhi.

The Commissioner of Palice
Folice Headquarters
I.F.tEstate

New Delht.
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cooion that

This 04 has boen iled Braving for a <3
the applicant - may he provided with  compassionate
appaintient.

2. Ahe applicant's  fother was working as a Sarbar  in

Pu
~

belhi Police, and died on 29,8993 16 is stated that
‘ ‘ . .
the time of cuployee's death orily the applicant wos maryied

and the applicent™s  two younmoer Cisiérs wero uniairiod. Sy

A

the time thie 0A was filed in danuary, 1995, the other  two

thu=  Jeft

behind him  +is widow and the three daughtors, 2o mentioned.

The applica: jon For  compossionare appo%nymcnl for  the
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Xetter states that request for compassionate appointment has
been considered but it is regretted thét the same could ﬁbt
be acceded Lo, |

3. " Learned  counsel ‘for the applicant strongly  urged
that the f{amily has been 1>fi i difficult circumstances
since the applicant's father died after éuffering from T8
and the.cppiicdnt 'had to inocur expenditure towards
ireatment. The F:miiy éensﬁbn of Qé,?DU per month is hardly
adequate, Even the terminal bencfits which were roceived to
the tune of one lakh had to be spent 'towards ﬂdrrw ge
axpenses. It 45 also argued thab rejection on the ground

that the applicant is married ig not tenable.

4, On the other hand, it is the case of thu respondents

that the Ffamily is now not Teft w1tn any liabilites and al)
. ' y 8%
the daughters are married. It is 0n1y1w%dow who i3 Teft but

she can fend for herself with the family pension of Rs.700

per month along with Pensioners Relief thereon.
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5. It i3 also argued that the terminal dues to

extent of morsthan »Rs,l Takhs can not be considered to b

meagre in thu C1rbun”tdn 8s,

5. A“tenLioﬂ was invited teo the cbzervations of their
Lordships of the Supreme Court in Shri Umesh Kumar Na gpal
Vs, State of Harvana and Others 3T 1994(3) SC $25. As per
this citation, compassionate appointment is to be considered
only wharc thie financial conditions really merit the same.

and the
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risis cauld not  be met otherwise. It 4ds  also
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ment ioned that vompi zionate  apporatment not a1
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Tegal position i-  that Courts

mandanus "or compassionate appe

 may be given to the responden

taking into  account the numbe
Tiabilities 1eft by the decease

Family atce, In the circumsta
I

find any grounds to direct the

- matter.  Accordingly, 08 iz dis

1des, I note that the

and Tribunals  cannot

intment. At best, dir

nresent

18E5Ue

ections

tz to give due. consideration

roof dependants, asse

-

nces, of the case,

respondents to reconss

mizsed. Ng costs,
y‘:),a ‘L .

{(P.T.THIRUVENGADAI)
MEMBER (A )
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